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SHRI V. NARAYANASAMY
(Pondicherry): If you speak, then we will
also have to speak.

THE VICE - CHAIRMAN
(SHRIMATI SUSHMA SWARAIJ): I am
not allowing anybody to speak. I am only
asking the mover. I am not allowing anyone
to speak on this. I am following the rules
strictly. I have allowed the Member to make
a brief explanatory statement. Just because I
received two written notices, I have also
allowed the two Members to speak. Now |
ask the mover if he wants to move the Bill
or withdraw it.

SHRI SATISH PRADHAN : I want to
move the Bill.

THE VICE-CHAIRMAN (SHRI
MATI SUSHMA  SWARAJ):  You
may move it now.

THE CONSTITUTION (AMEND-
MENT) BILL, 1993 (OMISSION OF
ARTICLE 370)

SHRI SATISH PRADHAN
(MAHARASHTRA): I move for leave to
introduce a Bill further to amend the
Constitution of India.

The question was put and  the motion
was negatived

THE INDIAN PENAL
CODE(AMENDMENT) BILL, 1993

The question was put and  the
motion was adopted.
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The question was put and  the
motion was adopted.
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The question was put and  the
motion was adopted.
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THE BANNING OF COMMUNAL
POLITICAL PARTIES BILL, 1993.—
Contd.

3.00 P.M.

THE VICE-CHAIRMAN (SHRI MATI
SUSMA SWARAJ): We take up further
consideration of the Banning of Communal
Political Parties Bill, 1993, moved by Shri
S.S. Ahluwalia on 12th March, 1993. Shri
V. Narayanasamy to continue his speech.
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SHRI V. NARAYANASAMY
(Pondicherry) : Madam, tbank you for

giving mc this opportunity to speak on this
Bill.

In our country, today, mixing of
religion with politics has become the order
of the day. Some political parties like the
B.J.P. are trying to win over the voters, are
trying to influence the voters, in the name
of teligion. They take the name of Lord
Ram and are trying to tell the people that
theirs is the only political party which can
protect Hinduism and the Hindu
community. On this basis, they hope to win
the elections.

It is high time such attempts are foiled.
Such a thing cannot be there in a secular
country like ours where we have accepted
secularism as one of the principles in our
Constitution, where people belonging to
various religion?, various communities, va-
rious castes, various creeds, are living in
harmony. This propaganda which has been
unleashed by that political party in an
attempt to capture power, to influence the
people, to influence the voters, to influence
a particular community, is creating a law
and order situation in the country.

Madam, you know pretty well that in
States like U.P. and other bigger States,
Hindus and Muslims are living in harmony;
they are living as brothers and sisters. This
harmony was distubed when the Ayo-dhya
issue was taken up by the B.J.P. saying that
the Mosque which was existing in Ayodhya
was, in fact, a Ram temple. They went to
the people with the message that they would
go ia for shilanyas there. The B.J.P. also
declared that they were going to construct
the Ram mandir there.

I would like to tell the Members of the
B.J.P. who are sitting here, in this House,
that in the name of Lord Ram kindly do not
try to do politics. In our country, every
political party has an agenda. Every political

party
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has a manifesto of its own and certain
principles. Let us go to the people with our
policies. Let us convince them.

When we trace the background of that
political party which has been in politics for
several years now, we find that that political
party, at first, started the movement against
cow slaughter in the country. As you know,
we prey and respect the cow as one of the
pious, religious, symbols. They started the
movement against cow slaughter and tried to
divert the attention of the people. When that
movement started, communal clashes took
place in the country and thousands of lives
were lost.Thereafter, when they found that it
was not fructifying, they took up the Ganga
jal issue. They told the people that the Holy
Ganga was the Mother and that Hinduism
was only through Ganga jal. By this, they
wanted to win over the hearts of the people.
In that attempt also, (hey failed. Then, they
took up the Ram mandir issue.

Madam, after Shri Ahluwalia moved the
Banning of Communal Political Parties Bill
for consideration by the House, the
Government itself has now come forward
with a Bill on this matter. This Bill has been
introduced in the other House and it is going
come up for discussion in this House also.

Madam, in that Constitutional Bill and
in the Representation of the People Act it has
been made very clear that any political party
which would influence the voters in the
name of religion, caste or creed, its candidate
will be debarred from contesting in the
election. That is the provision that has been
made. We have been making several amend-
ments in the Representation of the People Act
and also in the  Constitution, but political
parties have been using religion to achieve
their political ends. They have been propaga-
ting religious fudamentalism and trying to
servive as political parties
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Steps were taken to ban RSS, Bajrang Lal and
other religious organisations which were being
used for political purposes. 1 will briefly
mention the December 6 Ayodhya incident.
Who were responsible for the demolition of
the mosque ? The BJP leaders Were there.
The religious organisations were being
associated by political leaders of BJP and the
ancient mosque which was a symbol of
sceularism, which was respected by the
people of this country, was demolished on
that day; and nobody in that political party
took responsibility for its demolition. = No
one took the responsibility and resigned. On
the cotrary, when the leaders were arrested,
they become aggressive. They went to the
extent of saying that the Congress Party
and the Congress Government were responsi-
ble for the demolition of the mosque. They
even said that they had no regrets for the
demolition of the mosque. = Madam, two
different views started coming from the
leaders of the BJP. One : Shri Atal Behari
Vajpayee, Leader of the Opposition in the
other House, said that it was quite unfortunate
that the mosque was demolished and it
was not acceptable to him.  But the other
leaders proudly said that they had demolished
the mosque because they would like to
construct Ram Mandir there. Madam,
being a political party they are gradually
forgetting Ram. When the Government
of India referred the matter to the
Supreme Court, they did not take up the issue.
Now they are turning to the political issues
for the purpose of opposing the Congress
Government. I am glad, at least now they are
paying attention to the, political issues.
Therefore, for heaven's sake, I would request
the senior Members sitting on the opposite
side, especially the BJP Members, to agree
with the Bill that has been brought forward by
the Government. It will cleanse politics in
this country. Let us not pollute politics by
bringing in religion. Thousands of lives have
already been ost since 1947 in the name of
division.
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Political Parties 376
Bill 1993

Firstly, the country was divided and Pakistan
became a separate State. With the division of
this country, religious fundamentalism
played havoc and so many lives were lost in
the name- of religious fundamentalism on
both the sides. Both, the Hindus and the
Muslims, suffered.

Today we are a secular State. We are proud
to call ourselves Indians. Even the
third  world countries are surprised to see
India being a secular country. We have
several religions, several communities and
several languages, yet we are all living as
brothers and sisters in this country. But the
secular fabric is being demolished by the BJP
and I accuse BJP of doing all this because
they opposed the introduction of the Bill when
the hon.  Prime Minister made it very clear
that we will not allow religion to be'mixed
with politics. And in the other House they
passed it. In public they said that they
would oppose the Bill tooth andnail. That was
their attitude. Madam, the situation has come
in our country when we have to carry on
politics on principle and not on the basis  of

religion, not on the basis of dividing the
communities, not on the basis of killing
people of this country in the name of
religion, caste, creed, language or any
other issue.

Madam, the other important aspect I
would like to raise in this House is why
communal tensions and communal clashes
occur in our country. The religious sentiments
of the people are being roused by one
community against the other, and then
communal clashes spread like wildfire. How
many lives have we lost after the demolition
of the mosque at Ayodhya ! When Mr.
Advani, the leader of the BJP, went on his
Rath Yatra, communal clashes took places in
places through which the Rath Yatra passed
in the various States in the northern region of
this country. Dr. Murli Manohar Joshi, when
he was the President of the BJP, went on
his Ekta Yatra from
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Kanya kumari to Kashmir, communal
clashes took place in some of the places in
this country.

India is a peaceful  country. Wherever
political parties try to create communal
tension by rousing the religious feelings of the
people of a particular section, the other
sectoion is affected and communal clashes
take place. And who are responsible for the
killing of the people ? Nobody can say
that it is any other political party, Ii is only
the BJP which has been creating communal
tension in this country by creating a feeling
of seclusion among the Hindus, which is
not possible in this country.  The BJP has
brought out a theory that as far as the Hindus
are concerned they are a secular party. and
they have been saying that the Congress
Party is  not secular party, f would
like to say that the whole country knows,
the  other political parties know—and they
are all united on that issue—as to which is the
political party which would like to encash
religion for the purpose of politics. ~ Having
tasted political power, they got two seats in the
1984 Lok Sabha elections. They increased
their number in 1989, and in the 1991
elections their number went up to! 18. Now
they find that this is the only method by which
they can capture power. In the name of the
blood of the people who secrificed their lives
in the name of communalism and in the name
of religious fundamentalism, the Bharatiya
Janata Party will not get power in this
country. Along with the other political
parties also, the Congress Party stood for
secularism. We stood for peacefullness in this
country and we stood for the purpose of
bringing harmony in this country, whether it is
in Punjab ' or in Assam, in Jammu and
Kashmir or any other States. We will not
allow the BJP to take the iead in dividing the
communities in the name  of religion and
try to get power in this country.

Madam, there is a subtle distinc" tion, a
fine distinction between religion
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and politics. In the Constitution itself
safeguard is given to the people who follow
their own religions, and they have got every
right to follow their religions. But if politics
is mixed with religion, then the people, who
are naturally secular people, are affected. 1
would like to say in this august House,
especially to the members of the BJP, kindly
for heaven's sake, don't bring religion into
politics. You have tested it several times.
There was a blood-bath in this country, and
many people of this country lost their lives.
Even after this if you go on propagatihg
religious fundamentalism. "Hindutva". as
you call you will not be able to fool the
people of this country. The people of this
country have fully understood that vow are
not for Hindus also.

On the one hand you are claiming M at you
are a secular party, and on the other hand
you are telling that Muslims have no place
in this country. Therefore, Madam, the
political ry which has been propagating...

SHRI SATYA PRAKASH
MALAVIYA (Uttar Pradesh) : The
Bharatiya Jauata Party is observing a Hindu
Chetna Divas.

SHRI V. NARAYANASAMY

They are playing the politics of the majority
fundamentalism. The minorities have a place
in this country. They have to live in this
country. They have to live like brothers and
sisters. That is the secular fabric of this
countty. That is the glory of this country
which no one can forget. As 1 said, the third
world countries have been appreciating
India's stand and how India has remained
united inspite of the turmoil that is taking
place in Pakistan, Bungladesh, Myanmar and
other countries. Our great leaders have
sacrificed their lives for the purpose of
secularism and for the purpose of keeping
this country together
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Under these circumstances, 1 would like to
make it very clear that the BJP leaders are
clamouring that they are for Hindus, that they
will fight for the rights of the Hindus and that
they will take care of the rights of the
Hindus. This is only a theory that has been
expounded by them. They are trying to fool
the people by saying that they will take care
of the Hindu community. The Hindu
community has got the forbearance. They
have received people of other religions. They
have received other communities. They have
been living with them for years together.

Madam, 1 would like to give a small
example. In my State there is a Muslim friend
who is living in the heart of ihe town,
Pondicherry. He has constructed a Lord
Muruga Mandir there with his own efforts.
The people of the State have been
appreciating this.  They go to the Temple.
They pray to God. In our State the Hindus
g0 to durgahs also. Hindus are represented on
the Wakf Board there.  This is the kind of
secularism we want. As I said, the Lord
Muruga Temple was constructed by him. It
was vistied by some Ministers also. This is
the kind  of harmony we want. This is the
kind of secularism we want. This is to way
of life we want. We don't want to divide the
communities in the name of religion for
the purpose of achieving our political
ends. If wetryto do so, the people of
this country will not tolerate that. The
people of this country will not allow you to
preach religious fundamentalism whether it is
Muslim fundamentalism or it is Hindu
fundamen talism. I am not holding wakcilat
for anybody J am  saying that religious
fundamentalism of either type is
dangerous for this country, and if anybody
preaches  religious fundamentalism in this
country, there is going to be chaos.  Those
political parties which are responsible for
preaching religious fundamentalism, will
have to pay aprice for it. Hereafter in the
coming elections they will not be allowed to
do this.
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The Government has brought this Bill. The
Bill brought by Mr. Ahluwalia has got the
sanctity. I am very happy that the
Government felt the need for it. It is high
time that religion was separated from
politics. Therefore,Madam, 1 welcome the
Bill which was moved by Mr. Ahluwalia.
The Government has brought the Bill. I am
very happy that the Government has felt the
need of the hour. The hon. Minister is also
going to reply to this point.

I request the hon. Minister one thing.
Several legislations have been brought in this
country. Right from the time of the
Constituent Assembly the theory of
separation of religion from politics has been
there, but it has not been implemented in
right earnest. This time, when the
Government has brought the Bill, you should
stick to it and you should see that the secular
fabric of the country is protected. The BJP
which is preaching religious fundamentalism,
should be given a lesson so that in this
country we can live in harmony, we can live
as a secular country and this country's unity
will be appreciated by the world community.

Thank you.
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'In this Act unless the context
otherwise requries,—

(a) "communal political
party' means any political party which
uses religion for electoral gains and
indulges in sectional appeal to serve
its communal interests and whose
activities are against the national
interest ;
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(b) words and expressions used but
not defined in this Act and defined in
the Representation of the People Act,
1951, shall have the meaning res-
pectively assigned to them in that
Act.'

e & wad wam faar & fe-

"Seeking mandate on religious appeal
has also been disapproved by the
Judiciary in our country. In the recent
past 16 members of the Legislative
Assembly and a Member of the House
of the People have been unseated by the

High Court at Bombay."
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SHRI M. A. BABY (Kerala) : Suresh
Pachouriji, is it due to the realisation of that
that you continued to have an alliance with
the Muslim League in Kerala ?

SHRI SURESH PACHOURI : That is
with the Indian Muslim League, for your
kind information.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : No
interruptions. Mr. Baby.
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SHRI TRILOKI NATH CHA-TURVEDI
(Uttar Pradesh) : Madam Vice-Chairman, 1
stand before you in this House to oppose the
Bill moved by Shri Ahluwalia. It is a
motivated Bill or Resolution and the cat is
out of the bag when, just now, one of the hon.
Members said that not only the person who
utilises religion in politics, as de-fin;d in the
Representation of the People Act, but a'so the
political party to which the belongs should be
banned. That is the basic purpose of this Bill.
In a way it is something of an exploratory
exercise. This Bill is an exploratory exercise
because the Prime Minister had already
announced from forums more than one that
some of the political parties would be
banned.

Madam Vice-Chairman, a large number
of things have been said. 1 have been
listening to the arguments  of tie hon.
Members in
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this session and also in the earlier session.
Again a reference has been made to the

assassination of Mahatma  Gandhi.
Directly or indirectly, the BJP must be
connected with it. The Kapoor

Commission sat for years and gave six reports
but did not say a word about the RSS. Not
only that, the judgement of the special judge,
Justice Atma Ram, also did not make any
aspersions. But somehow or the other, the
myth is created and repeatedly stated
everywhere. The same falsehood, the same lie
is being repeated. Then a reference was
made to Germany. It was Goebbelsian
tactics. The Foreign Minister of Germany
adopted this technique, started this technique,
initiated this technique to damn political
opponents, which is being faithfully and
fervently followed by my friends
opposite. It reminds me the story of the
wolf and the lamb : "Whether itis the
upper stream or the lower stream, if it is not
you, your forefathers must have muddied
this water."  The water of communal
harmony has been muddied by you, by the
Congress party and its Government by
subsequent acts of omiss'on and
commission. I will. make a reference to
some of them. I don't want to go into the
present Acts because there will be enough
time to discuss them  separately. A
reference has also been made to the
policy of divide and rule. Who divides and
who rules ? All these tactics are to divide the
people of this country so that you can
perpetuate your rule, sometimes in a dynastic
form and sometimes in other forms. That is
their technique, that is their attitude, that is
their motivation. Just now, my friend, Mr.
Baby, asked about the Muslim League. They
replied that his party had also allied once
upon a time with them. Of course, he
gave a suitable reply. Mr. Nambodiripad has
said more than once that this was a mistake
which ought not to be repeated. What an
excuse ! According to friends opposite [IUML
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is different ! What is the Indian Muslim
league and what is the Indian Union Muslim
League ? Only the name is different. Whether
you call it a serpent or a snake or whether it is
Naognath or Saampnath, it remains the same.
What about the Majlis Itehaad-Ul-Muslimeen
? This was a party started by Kasim Rizvi. I
need not refer to all their acts of atrocities.

How were the people treated in Hyderabad ?
The person who was entrusted with the
responsibility of ruining that organisation is
now a person with whom the Government
carries on all kinds of negeriations. it is you
who divide the prope. You divide Hindus
and Muslims. They are dividing the people
and blaming the BJP for communaHsro.
Th-Members of the ruling party are only
mentioning the BJP. The Union Muslim
Leagus is not mentioned at. all , no other
party is mentioned. The only party which is
mentioned is the BJP. Why don't you bring
a single line Bill ? Why go into this
rigmarole ? Why just try to fool the people
of this country ? I think tha people are
awake. Very often religion has been
mentioned. Definitions of religion are also
given. Th. Upanishads, the Vedas,
everything is being referred to.  This can
also be done by me. But who does no
believe in that ? The question is of Hying
them. The question is no only of
preaching, the question, is of practice.
Guru Nanak Dev was also quoted. It is
really Guru Nanak who said, "Manas ki Etc
Jaal". These are really his words.  Similar
sentiments are expressed in all the
scriptures.  Guru Nanak Dev also said that
"truth is great but truthful living is greater"
and 1 want my friends opposite to have a
sense of self-introspection. Do some
soul-searching and not just go on pouring an
the mud from the Ganges. A reference was
also made to the Ganga Yatra. First
reference was made to cow-slaughter.  For
that also they blamed the BJP.
Anything that
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happens is attributed to the BIJP. Of
course, we are all aware of what
Vinoba Bhave said. Didn't Mahatma
Gandhi say that cow is " a poem of
piety ?" Why is there the Article in
the Constitution to ban cow
slaughter ? Why do we have the
Directive Principles in the Constitu
tion ? Why did Vinoba Bhave
undertake a fast unto death ? He
might have been beguiled. He might
have been taken for a ride as you are
taking for a ride myt Muslim friends
by saying........... (interruptions)...........

R ww "o (ONeTT)
BegiA dAeag A @ .. (swaaw)

JTaaras (s gamr erow) ¢
are IFF stA7 AN

SHRI TRILOKI NATH
CHATURVEDI : I have known the hon.
friend to the core. I would respeetfully
request him not to interrupt because I am
not in the habit of interrupting others. If he
wants to listen to some of that then one will,
have to go a little deeper into it. I will also
like to mention, Madam Vice-Chairman, that
so far as religion is concerned, religion is
separate from sects. Dharma is separate
from sects. Religion is not a synonym for
Dharma. Dharma cannot bo translated
to mean religion. Sects are
different. Sampradayas  are different.
Some could be Dandi. Some could be
Shaivites. Somexould be Vaishnavas. Thesj
are different sects. But sometimes religion is
confused for sects. Religion is an over riding
parameter which determines the ethical
conduct of human beings. Yes, it is also
something inward. This is  also
something of a social conduct. This has also
something of a social character. Religion
has both these aspects.  Religion is simply
not something which  is inward. Shri
Radhakrishnan says that it is not a question
of individual salvation. What is wanting is
the social salvation ? That is what religion
enjoins on us and that is what religion is
meant for. It is not comnumalism. The BJP is
open to all citizens of the
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country irrespective of the religion he or she
may belong to. It is not an exclusive club. It
is not something which is just restricted to
the Hindus. But somehow or other an
impression is being given that hatred is
being spread olny by the BJP and we are
communalists. The slogan was raised—you
can always vitiate it— this is what the
slogan says :

T U [ T T AT TV TG W
TR FY |
This is our slogan. But then somehow or
other distortions creep in and these
distortions are being presented here. I would
also like to say, Madam Vice-Chairperson,
that this Bill is somethinglike a Shikhandi
Bill. The intention of the Government is
something else. This was only to see how
deep the water is. But the water in this
country are deep. Many Members of the
ruling party have talke of teaching \BJP a
lesson. The people will not allow the BJP to
come to power. It is only the Congress party
which is here for self-sacrifice. It is here for
selfle sness But the political chicanery, the.
political juglery that we have witnessed over
the years and we witnessed it oniy the otbwr
day— these bear ample witness to the kind of
character and conduct that you have. Are you
going to remove the Ashoka Chakra because
it has the wheel which stands for
righteousness? But how far has the
Government political jugg e y that we have
witnessed over three years—and we
conducted its affairs, righteously in all
fairness, under the Ashoka Chakra during the
last 40 years since the inception of the
Constitution ? The Congress party has to
reply to this. That is why religion can never
be separated from political and there is a
question of bringing religion into politics
because religion is something which refines
your attitude, your way of life, your way of
looking at politics and for what purpose
politics should be used. It should not be
construed as communalism. Politics is for the
service of the people. It is not for self-
aggrandizement. Somehow or the other, it
appears as if the BJP
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only is for self - aggrandizement, that it is in
pursuit of power ; the rest are all persons
who are just saints like our own Prime
Minister is a saint—he is a recluse, he is not
interested in the worldly things— and all the
Members the Congress Party are now the
followers of the present Prime Minister so
far as the shedding of all their worldly
belongings is concerned. But one need not
go into all these things. A lot of things had
been said by the founders of the
Constitution. Reference  about  Mr.
Ayyangar's Resolution has been brought.
But 1 would like to remind you that in the
discussions thereafter, the then Prims
Minister, Pandit Nehru, and others said that
many of those words could not be really out
within the famework of the Constitution ; so
far as ethos, so far as environment, and so
far as thinking of this country are concerned,
the feeling of tolerance, the feeling of
equality—the equality of all faiths—are
inherent m that and all those words were not
necessary as, on the other hand, they would
always remind you of the divisiveness of the
society, the fragmentation of the society,
which were there earlier and which the
freedom movement had striven to remove.
But then 'divide and rule' has been your
policy. The BJP believes that every citizen
of this country, whatever be his faith,
Whatever be his belief, is entitled to equal
rights in every sense of the term ; all the
religions, whether they are born in this
country or whether they are religions like
Bahai and many others which many of the
people profess, have equal respect in the
country. But, somehow or the other, the
untruth, the falsehood, that is said to have
been perpetrated on us is something
astounding, it is something staggering.

[The Vice-Chairman (Syed Sibtey
Razi) in the Chair].

I would also like to submit, Mr. Vice-
Chairman, that before parti-tion, the
Congress tried to divide the
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Muslims in order to destroy influence of the
Muslim League. It thought that the Muslim
League would get alienated from the
Muslims. Why was there a Muslim mass
contact programme ? And what was the
effect thereafter ? How many votes did the
Muslim League get in 1936 elections ? What
was the result in the 1945 elections ? A heart
searching has to be made. Who was
respondible for that debacle ? We respect the
dignity of the in eividuais, of each and every
citizen of this country. And, that is why, I
would like to mention that this kind of
vituperative, mud-slinging, unfortunately, is
not going to help you. It is being said that
we are talking only of narrow Hindutya, that
Hindutva is being brought for political gain.
We are not bringing Hindutva. Hindutva
already exists. Hindutva is the spiritual
heritage of this country. The entire ethos of
this country has been built on this basis.
Here, much has been said about the Ganga-
Jamuna Sanskriti, composite culture and so
many things. Who opposes different sects '?
Who opposes different sections of the people
? All have equal rights. They should
continue to flourish. It is because of the
fundamental unity of this country that the
divetsities have a play. It is not because there
are diversities, there is unity in the country.
There is this misconception which is being
carried on. They are at the periphery and at
the margin. Where are these ostensible and
imperceptible differences ? They are not
material because at the core there is stability,
at the core there is the consciousness of
harmony, of goodwill, of tolerance ; and it is
this tolerance, this goodwill, this spiritual
heritage, this legacy to which a lot of
homage is paid by my friends, that the word
Hindutva represents. I would also like to
submit, Mr. Vice-Chairman, a lot has been
said about Yogna. I do not want fo go into it.
We have heard a lot about it. We are all used
to the kind of abusive language that has been
used in this connection. There is no use
going into it. It is better to follow the words
of Buddha that, "If one does not
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accept what is being gifted to him, what
happens ? It goe s back to hirn." Those
gifted words I very respectfully return to
those Members. The word "Fascism” has
been used. The words "Nazi-ism" has been
mentioned "Germany" have been referred to
what is facism ? Jt is elitist concept. What
was the theory of "Elitism" ? What was
Mosca's Elitist theory ? What was the basis
of Hitler's Nazi-ism ? Nazis were for
exclution of the Jews, removal of the Jews.

THE VICE-CHAIRMAN (SYED

SIBTEY RAZI) Please try to
conclude.
SHRI  TRILOK1 NATH

CHATURVEDI : Mr. Vice-Chairman,
many other Members have taken much
longer time than what I am taking.

THE vrCE-CHAIRMAN
(SYED SIBTEY RAZI) : I request you to
try to conclude because there are many
major speakers in the list.

SHRI TRILOKI ~ NATH
CHATURVEDL : It is quite true. But I
think 1 should also be given a reasonable
time.

THE VICE-CHAIRMAN
(SYED SIBTEY RAZI) : We have time
only up to 5 00 p.m.

SHRI TRILOKI NATH
CHATURVEDI : But, Sir, many a time, the
time of the House has been extended.
Please let me also have
my say.

THE VICE-CHAIRMAN
(SYED SIBTEY RAZI) : I request you.

SHRI  TRILOKI NATH
CHATURVEDI : I will try, Mr. Vice-
Chairman. I will try to do it and abide by
your instructions.

But the BJP does not exclude anybody.
It wants to empress this tact upon
everybody. It wants everybody to come into
its fold, within its ambit, i.e. the Hindutva.
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We don't want that they should not. practise
their own profession. They are free to
profess their own religion. In Hindus, there
are Arya Samajist, there are Sanatani
Hindus. There are many other kinds of sub-
sects in Hindus. That is not either the
definition of religion or is there any use in
saying that the Bharatiya Janata Party is
trying to use religion just for the purpose of
vote gathering. If that is so, then, why was
the Christian Raj promised in Mizoram.
Why do we very often see the fathers in
Kerala being wooed ? By whom are they
wooed ? You can see the pictures in
Magazines, you can see the photos in
magazines, in newspapers. Who is being
wooed by whom and for what purpose ? Is
it not for votes ? They then talk of 'self-
sacrifice' .

Guru Nanak Dev's name was
mentioned. It was stated that bloodshed and
communal disharmony were created in this
country by the Bharatiya Janata Party. But
what happened after Mrs. Gandhi's assas-
sination ? Who was at that time the Home
Minister of the country ? Hid he taken
charge of the affairs of this country at that
time ? Like a mole, he was in his hole. What
was the state of affairs ? Probably, he did
not have Mr. Pilot at that time. If he were
there in the Ministry of Home Affairs, then,
he must have projected himself a 'larger-
than-life' image.

Now, I put a question in the House :
Why were the cases of atrocities against the
Sikhs not pursued ? I get a routine reply,
not from Mr. Pilot but from his other senior
colleague, because I always believe in his
words and his sincerity of purpose since he
mentioned both in public and in private that
those cases would be pursued. But those
same routine explanations are there in the
letters of the Ministry of Home Affairs.
Names of people had been taken by victims
had been mentioned in the reports. But
those cases were somehow or other
subverted in the courts. They are not being
allowed to get Justice. Then, itis said
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[Shri Triloki Nath Chaturdevi] that it is
the Bharatiya Janata Party which wants to '
divide and rule. This is the kind of charge
that is being made. Not only that, the name
of 'Ram' has been mentioned, f have just
heard from so many that, Ram is Maryada
Purushotham, etc. That is realywhywetalk of
Ram Raj. Bu he is a man of peace, he is a
man of equanimity, he is a m:n of
equipoise, he is a man of self-control. But
there is also another Ram and that is the
Ram who told the ocean, "You will be dried
up if you do not make way". Ram has also
the Dhanurbana (bow and arrow).

sy A wraAr A,
yq Ror ¥ B ey

What is wrong in it ? It is this many-
faceted character of Ram v.uch is really the
emblem, the embodiment so far as this
country is concerned and also of the spiritual
heritage of this country. Ram personifies
un.tym variety and because of that unity
there is variety possible. After that, the
Ganga-Jamuna culture was mentioned. But,
then, nobody mentioned after the Jamuna
merging in the Ganges, that it is Ganga-
Jamuna waters. It is only the Ganga water ; it
is the Ganges. References were also made to
the cow worship and it was said that after the
cow worship, there was the Ganga jal yatra.
Yes. I myself was the Home Seer stary at the
time and, I do not want to say, who were the
persons, who met whom and how many
times and at which places, because what I
came to know in my official capacity or what
1 did in my official capacity, I would not like
to mention. Whether it is The Ganga jal or
the Yatra, whatever it may be, it is just a
symbol for unifying the country and it has
been accepted by the people. Again it has
been said that the two Yatras creatd all the
coammunal trouble, communal disharmony,
as if everything was hunkydory in the
country before these two Yatras, as if there
were no communal clashes before two.
Yatras ! Mr. Advani's
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Yatra was peaceful except in a few places.
Mr. Vice-Chairman, Sir, since you have
already warned me about my time, though I
have got certain facts and factors to put
forth with regard to what happened in UP
and what happened in Karnataka, where
some blame is being thrown on the BJP, 1
would not like to mention them here. now.
But I would like to say that this Bill is a
caramouflag because two other Bills have
been introduced and this is some sort of an
exploratory exercise now to be dropped.

it has been said that the BJP has
misused the words "Ram Rajya". Then it
has to be remembered that Mr. Rajiv
Gandhi uses the same word, then it is
projected as the grandest thing, as the
boldest thing, that has ever been done ! At
that time, the sentiments of the Muslim.
about the word "Ram Rajya" were just not
appreciated ! But here I would like to
mention that so far as "Ram Rajya" is
concerned for us it is the Raj of tolerance,
of morality, it is the Raj of equality, where
all would have equal rights, where
everybody will have livelihood, and this is
what the Bharatiya Janata Party stands for.
Some people opposite have said that they
will not give us power. It is the people of
India. "We. the people of India................. "
are the words as enshrined in the
Constitution. They will decide it. Then why
so much fuss is being made about secularism
and socialism ? They have already
abandoned socialism. What was the milieu
when these words were introduced in the
Constitution ? You blame us saying that we
are desecrating the Constitution for not
keeping our word and so on. Who desecreted
the Constitution ? Who defied the Consti-
tution ? Who brought in the Emergency and
what was there at the time of the
Emergency? It was meant to muffle voice of
the people, muffle voice of Parliament and
that is what you want to do today also
through this particular legislation the results
of which you are going to see and we are
going to discuss that is, the
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Emergency, the kind of psychology, the
kind of phobia, which you want to bring
about through this resolution. This is only
masquerade, this is only trying to
"camounagf" the sense of inferiority, the
sense of defeatism, which the Congress (I)
Party is experiencing. We are not saying
that we are going to win. That is not the
issue. The issue is national solidarity,
national self-respect. That is why I would
like to submit that there are a number of
other things that one can go on to explain
our stand. Something was said about
Tulsidas. I do not have much time. But I
would like to say that even Tulsidas, when
he went to Brindavan and Bhagwan
appeared before him in the form of
Lord

Krishna be said.

gl wg O wnE
: ¥ = gF W,
qudy Weww a8 A
GO L U

It is just a question of Ram as embodiment
of our identity, not a question of Bhagwan
or historical person, but it is a symbol of our
nationalism, cultural nationalism What did
Bipin Chandra Pal say and what did
Aurobindo write about nationalism ? What
did Lal Lajpat Rai say ? What was the
cultural nationalism in the beginning of the
century ? And, who were the people who
gave a new dimension to the national mind
and national struggle of this country .? What
was the Ganesh Utsav of Lokmanya Tilak ?
Was he a person to divide thepeople ? These
are the symbols, these are inspirational
myths. These are created so that the people
should be energised, the people should be
mobilised. That is why I would like to
submit that this kind of a Resolution is a
self-defeating one. This is a Resolution
which is somehow or the other just a part of
the politics of deception and the politics of
deceit.

THE VICE-CHAIRMAN
SYED SIBTEY RAZI) You please
try to. conclude.
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SHRI TRILOKI NATH
GHATURVEDI : I am concluding with this
one sentence more. So much has been said
about the faith in the people. After all, the
Protection of the Palaces of Worship Bill
was brought in because it was given in the
Congress Manifesto. Why don't you do it
again ? Why don't you put in your next
manifesto that you are going to separate
religion from politics ? If you have such a
faith in the people, why don't you go to the
people at once and give it in your Election
Manifesto ?

With these words, Mr. Vice-Chairman,
in accordance with your order, 1 just take
my seat.

THE VICE-CHAIRMAN
(SYED SIBTEY RAZI) : Before I call the
next speaker, 1 request the hon. Members
to try to be brief. I request them not to take
more than 15 minutes each. Shri
Mohammed Afzal.
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qEgTE § 7 A% wg1-gf 1 FEar 2-
'What is your name ?'.

'My name is Mohammed Afzal'. 'Are you a
Hindu or a Muslim, .". 'My name is
Mohammed Afzal'.

I am a Muslim'. 'Arc you a Muslim ?' 'Yes'".
'Are you not a Hindu ? 'My passport
says thai my nam; is Mohammed Afzal.
Mohammed is the Prophet of Muslims. My
name starts with 'Mohammed. How can
1 be a Hindu ? I am a Muslim'. Then, he
said: 'Tam sorry. Please go'.
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THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI) : Shri Sukomal Sen. I
request you to conclude within 15 minutes
because there is another speaker. Many
speakers wanted to speak on this Bill.

SHRI SUKOMAL SEN (West Bengal)
: All right. Sir, Iwill be very brief.

Sir, on principle I rise to support the
Bill, but I very much doubt the seriousnes
and sincerity of purpose of the Mover of
this Bill.

SHRI S. S. AHLUWALIA (Bihar) Why
9

SHRI SUKOMAL SEN : I will come to
that.

Sir, it is true that communalism is a
very big danger in the country Infact,
communalism is eating into the vitals of the
country and it is seeking to divide the
Indian society, a composite society, on a
perrranent basis. So many communal riots
and communal projections and so much of
communal hatred are created in the country.
It has been very harmful for the country's
progress, for the society's progress, and it is
a shame for us that India is known outside
as a country where communal riots take
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place and where there is communal hatred.

Sir, it is true that no political party
which professes communalism should be
permitted to take part in elections, and it
should be done. I believe, unless this is
done, unless the communal-political parties
are banned, it will be impossible to clear up
the political atmosphere of the country as
otherwise the country will be full of hatred
and animosity on communal basis.

The speaker from this side tried to
explain what Hindutva is. He tried to
explain that Hindutva is equal to Indianness
and all those things. I need not go into those
details because it is all distortion of history
and wrong perception of history. It is true
that before Buddhism came into this
country, there was one religion there. But
2,5J0 years back when Buddhism came,
Hinduism was not the only religion in the
country. There was another religion,
Buddhism and, then, Jainism. Then, with the
advent of Islam, another religion came and
and a large section of the population was
converted into Islam. Then came Sikhism
and then, Christianity. So India became a
composite country with various religious
groups and various religious sects. Now,
Hindutva and Indianness cannot be
synonymous. Perhaps it was synonymous
before Buddhism was there. After that,
Hindutva cannot be synonymous with
Indianness. So, it is all wrong, it is a wrong
perception of history. So I need not dwell on
this. Now, on communal basis some people
are trying to rewrite Indian history. It is all
wrong and that cannot be permitted. By
distorting Indian history if somebody tries to
build up communal politics on that basis, it
is wrong, it is harmful.

While we condemn all these things, I
would like to say a few words about the
purpose of this Bill. When I say that I doubt
the sincerity
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and the purpose of this Bill, I very much
mean, I doubt it—Ahluwaliaji, please listen
to me, you wanted to hear me—because the
Mover of the Bill belongs to such a party
that I would 'ike to know whether that party
itself honestly believes that communal
parties should be banned and there should
not be any indulgence of communaUsm in
politics. If that is so I would wholeheartedly
welcome the Bill and thank the Mover, but I
have my own doubts. Because, if you go
back into the political history of the country
of the last few years, you will see that the
ruling party itself has been indulging in
communal politics for its own ends. I would
not go far back into history. In Punjab when
the Bhindranwale factor was there,
Bhindranwale, a religious fundamentalist,
was worshipped and described as religious
guru. By whom ? By the political leader of
the ruling party, an ex-Prime Minister. He
said that Bhindrawale was a religious guru.
That type of a thing was done only to
sidetrack the Akalis, only to gain some
ground over the Akalis.
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SHRI SUKOMAL SEN: All right.
When Bhindranwala become a

Frankenstein, then only tbey realised the
mistake. Anyway, Sir, it is not only a
question of Bhindranwala.

They have said that Mr. Nara-simba Rao
was castigating the BJP as a communal party.
I also believe that the BJP is a communal
party But, Sir, what is the ruling party,
doing? The Shiv Sena is definitely a
communal party. Only today the House
rejected a Bill moved by a Member
belonging to the Shiv S7na, wanting to
delete Article 370 of the Constitution. Why?
It was out and out a Bill drawn on com-
munal basis. Half of the Shiv Sena Members
in the Lok Sabha, are now in the ruling party.
How is it that a Member who has been
elected to Parliament on the Shiv Sena
politics, communal politics, on
religious fundamentalism, can overnight be-
come secular? Money bags are playing
their role. Such communal elements are
being absorbed in the ruling party only for
its survival. They say that the BJP is
communal I very much believe that it is
communal and that it is doing much harm to
the country. But, I can assure you. that if
some of the BJP Members—I1 do not
know—are prepared for sale, then, there are
ready purchasers on the other side.
Immediately they will purchase them and
bring them into their fold. This is how the
ruling party is surviving, compromising
with all sorts of communal and opportunist
elements.

In Kerala, without alliance with the
Muslim League they cannot survive for a
moment. Somebody said that the CPM was
also with them. Yes, we were also with
them, we agree, but, when we understood
the mistake of our action, immediately we
abandoned them. The Muslim League was
with the Congress in the UDf. There was a
quarrel in the UDF. The Muslim League
went out of it. They approached us to take
them and form an LDF Government. We
rejected them. Again the Muslim League
went to that side,
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Again tbey will accepted the League. So.
by compromising with the Muslin;
League, a communal political
organisation, they survive in Kerala.

When Mr. Ahluwalia belongs to such a
party, how can I believe in his sincerity
and seriousness of purpose. It is all a
political humbug. Had he been serious, he
would have fought against his own party.
He should have said, "No purchasing of the
Shiv Sena Members. No alliance with the
Muslim League." He should have a
revolted against his party. But that revolt is
not there. On the contrary, he is supporting
that.

I feel that the danger of com-munalism
is very big. It should be fougbt unitedly.
But, for that we want that the ruling party,
the biggest parry should at least abandon
their compromise with communal elements,
all their trickeries, all their corrupt practices
and all their immoral practices,. The
Congress Party, steeped in immorality, is
professing morality. When they say that
communal parties will be banned, think, it
is all mockery, it is all trickery.

So, while supporting the Bill, I request
them to be serious and sincere to the
purpose. They should fight communalism
serious and sincerely within their own
party. Then only can the purpose be served
properly

Thank you.

SHRI SUBRAMANIAN
SWAMY (Uttar Pradesh):
while congratulating Mr. Ahluwalia for this
Bill, I would like to say that the official Bill
on the amendment of the representation of
the people Act, which has got the attention
of the country is hopelessly inadequate to
meet the problem of communalism in
politics. If one looks at the professions of
the official Bill—I take the opportunity in
this debate to say—it merely says that in the
manifesto or in its professed policy, if

communalism is
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rtsorted to or if religious symbol is resorted
to, such an organisation will come within
the purview of the law. Actually it is well
known when one looks at some of the
communal parties and their manifestos,
there is nothing communal in the manifesto
itself. It is in their campaign and
propaganda. It is the symbolism that they
use during the campaign that is poisonous
and pernicious. It is that which has to be
curbed. The word of mouth technique used
by the Rashtriya Swayam Sevak Sangh to
further the prospects of the BJP does not
figure in the manifesto. In fact, you would
be surprised to know that the BJP claim to
adhere to Gandhian socialism. It has nothing
to do with Gandhi, nothing to do with
socialism, but their manifesto says so.
Therefore, communal fascist organisations
in this country can escape the law if the law
is so weak and weak-minded and without
teeth. Then anytime organisations like the
BJP will not come within its net. So, I
would like the Government to come forward
with a much stronger law with teeth in it so
that the communalism can be fought.

SHRIM.A. BABY: Don't say
Communism. Say communalism.

SHRI SUBRAMANIAN SWA-MY:
Communism need not be fought now,
because it is finished all over the world. It
is only a museum piece in India right now.
But communalism is the one that needs to
be fought.

Mt. Vice-Chairman, here none of us is
opposed to being pro-religion. In fact, if
there is a renaissance in religion from time
to time, it is good for the country. It is good
for the people and good for the country if
any political party contributes to
renaissance. There is nothing wrong with
that. After all, Raja Rammohan Roy in the
19th century brought about a renaissance.
Swami Viveka-nanda did so, Mahatma
Gandhi did
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so. All these great leaders brough
renaissance.

SHRI M.A. BABY: Many Swa-mis did
it.

SHRI SUBRAMANIAN SWA-MY:
That is right. Consequently, what we are
talking about is anti another religion. The
BJP, for example, is not a Hindu party. In
their programme, if you go by what they
profess in their speeches and so on, every
single issue revolves round the Muslims.
They say Article 370. That is anti-Muslim,
because it deals with Kashmir. But Article
371 says the same thing about Himachal
Pradesh and Arunachal Pradesh. They don't
mention that at all, because there are no
Muslims  in  Himachal Pradesh and
Arunachal Pradesh,. Therefore, Article 370,
is being singled out, because of its anti-
Muslim character. Uniform Civil Code,
because it deals with Muslims. The same is
the case in regard to Babri Masjid. After all,
the most holy spot for the Hindus is Kailash
Mansarovar, where Lord Shiva, Parvati
Ganesh and Kartikey stay. That is their
abode. They do not talk about liberating
that.

SHRI M.A. BABY: That is well
protected by the Communists.

SHRI SUBRAMANIAM SWA-MY:
Exactly. It is protected. There are no
Muslims there. That is the main reason.
Babri Masjid-Ram Janmabhoomi deals with
the question of the Muslims. That is why it
is there. The BJP does not talk about
abolition of Sati or abolition of the caste
system. It does not talk about removing all
the ills in the Hindu religion. It talks only
about those issues which have an anti-
Muslim content. That is the key point I
would like to say. In fact, in this respect I
would say the Muslim League is slightly
better than the BJP, because the Muslim
League is for the Muslims. I have not been
seen anywhere in its propaganda or in its
writings an anti-Hindu character
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whereas the BJP has nothing for the
Hindus. It is purely an anti-Muslim
organisation. Therefore, it should be
singled-out in any legislation that comes.

Before concluding, I would like to say
that the worst part of the propaganda comes
through uncontested lies. Mr. Advani,
when he was arrested after the 6th
December aftermath, went on international
TV to say that 20 temples were demolished
in Kashmir. No one speaks about them. He
said, "twenty temples". In fact, be gave a
list of twenty temples. After that the
Government did not choose to contradict it.
Even though it came on the BBC. it came
on Doordarshan and it came on a variety of
media, they did not contradict him. It was
soms public-spirited journalist, Mr. B.G.
verghes; who went there and found out thai
none of the twenty temples had been
destroyed. I think India Today was one of
the magazines who did it. It was such an
outrageous falsehood that twenty temples
were destroyed. I can't use the word "lie"
because you will say it is an
unparliamentary word. But it was an
outrageous falsehood. They spread poison.
For months these people were telling me,
"Why is it that when the temples were
continuously destroyed, none of you spoke
up?" It was an outrageous untruth.

SHRI M.A. BABY I will just
supplement what you have said.

Similarly, after kar sevaks were
disappeared during the V.P. Singh
Government period, there were allegation
that hundreds of kar sevaks had been killed.
The Sunlight brouht it out that many of
those people were still living and many of
those People who were said to have been
killed were just non-existent.

SUBRAMANIAN SWAMY : In fact,
kar sevaks came alive and said, "We were
never in Ayodhya at that time." Lord Rama
of Hindus needs to be complimented for
what
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he did in that regard.

Mr. Vice-Chairman, when the Ram
Lalla mandir was made or whatever make-
shift arrangements has made it on the
masjid spot. That is against the Hindu
religion because the Hindu religion
prescribes how a mandir is to be built. It is
built according to the agama shastras. The
agama shastras say that those who went to
build a mandir, must fast for forty-one days.
Did Mr. Advani fast for forty-one days be-
fore he went there and built that Ram Lalla
Mandir ? In fact, 1 know it for a fact that in
Faizabad Circuit House, he had an omlette
sandwich before he went to Ayodhya on
that day. Did Ms. Uma Bharati fast before
she went there ? I know that she was
distributing rasgullas and gulab jamuns.
Aftrer the masjid had been demolished the
Ram Lalla make-shift temple was
established. There is a well-prescribed
procedure. The agama shashtra say, "You
must fast for forty-one days. After that you
must perform one hundred and eight poojas
called sthala shuddis. After that you must
perform prana protista. Then only one can
construct a mandir. "But non of that was
performed. So consequently to call
themselves as a Hundu party, is an insult to
Hinduism itself. Therefore, I don't refer to
them as a Hindu party. It is a purely anti-
Muslim fascist party. The Bill should have
the teeth to deal with them. By raking up
poisonous propaganda, they have grown
from two seats in 1984—when it looked as
if they were going to be wiped out on the
Gandhian socialism plank-to 119 seats. So
naturally their appetite has been whetted.
They think that they can come to power on
this basis. But that will destroy the nation

Look at what happened in Yugoslavia,
Bosnia, Serbia or Croatia. They are all
killing each other. What happened in
Lebanon ? Beirut was one of the finest
cities of the world which competed with
New York city. Todav it is a graveyard.
The
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I am sorry to say that Government has
ﬁnmﬁg

come with a very emaciated BiJl. It looks as
if the Bill was drafted by some RSS
elements in the Home Ministry because by

this Bill there can be no action against any
I have taken this opportunity to express

my sentiments on the Private Member's Bill
brought forward by Mr. Ahluwalia. Thank

Therefore, I would like the Home
you very much.

Ministry to relook at this Bill.
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of the fascist, fundamentalist and anti-

we do not curb it now. Now this is the time.
Muslim parties in the country.

same thing will happen to this country if
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THE VICE-CHAIRMAN
(SYED SIBTEY RAZI) : It is now five
o'clock and the Private Member's
Legislative Business time is over. We will
take up this Bill on the next date fixed for it.
Now, with the permission of the House, I
will take up the remaining Special
Mentions.

SPECIAL MENTIONS -Contd.

Need to open a Public Sector bank at
Mechuka in Arunachal Pradesh

SHRI NYODEK YONGGAM
(Arunachal Pradesh) Sir, my Special
Mention is regarding the need to open a
public sector bank at Mechuka in Arunachal
Pradesh. All of us know that Mechuka, a
Sub-divisional headquarters of West Siang
district of Arunachal Pradesh, is famous for
the battle that was fought between the
Indian and the Chinese armies in 1962 and it
is situated near the Sino-Indian border. It is
sad to note that even after 45 years of
independence, no bank or treasury office has
been opened at Mechuka in spite of several
demands made by the local administration
and the local tribals to the concerned
authorities. It is reported that the Reserve
Bank of India had given clearance and
issued licence to open a bank at Mechuka to
the concerned department. But no action has
been taken so far. For want of a of bank at
Mechuka, the Centrally sponsored schemes
like IRDP, NRDP, Jawahar Rozgar Yojna
and Indira Awas Yojna etc. cannot be
implemented in those border areas.

There is yet another story that the
Reserve Bank of India vide it



